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Mr. Speaker: Very well. The que«- 
»tion it:

“That clause 4 stand part of the 
BDT.

The motion was adopted.
Clause 4 was added to the Bill

Clause I, the Enacting Formula and 
the Long Title were added to the Bill.

8tr4tf Swaran Singh: I beg to
move:

“That the BUI be passed”
Mr. Speaker: The question is: 

“That the BUI be passed” .
The motion was adopted.

1M I hn.
DISCUSSION Rfc: REPORT OF THE 

COMMISSIONER FOR SCHEDUL­
ED CASTES AND SCHEDULED 

TRIBES
The Deputy Minister of Home 

Affairs (Shrimati Alva): I beg to move:
“That this House takes note of 

the Report of the Commissioner 
for Scheduled Castes and Schedul­
ed Tribes for the year 1957-58, laid 
on the Table of the House on the 
9th December, 1958”.
This is the seventh report and the 

House may be pleased to note that 
during the years gone by we have 
been able to achieve substantial re­
sults in the field of welfare for the 
under-privileged section of our 
society. We have followed no rigid 

. policy m this field. We have kept 
'our minds open to accept suggestions 
and co-operation from individuals and 
agencies as well. Even today we keep 
our minds open, because during the 
past yeans, by trial and error we have 

"been able to find out the defects and 
increase the tempo of progress.

In this report, the Commissioner has 
T«ttarked that there has beeh an aU- 
tround increase in the tempo of work
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relating to welfare compared to, lftS$- 
07. Therefore, we have progressed 
very much. Nevertheless, the sug­
gestions of hon. Members in this Hoyfe 
would be welcome. We try from Mgr 
to year to change the pattern of as­
sistance. We change the procedure 
and the approach wherever necessity, 
so that we can bring this section of 
our community well within the orbit 
of what we may say a (civilised or 
progressive society.

Mainly the criticisms that were Kid 
at our door were that there was delay 
in getting funds and assistance. From 
this year onwards, we have changed 
the pattern. We have changed the 
procedure and revised it very much, 
so that financial assistance and sanc­
tions are no longer delayed and the 
States are given very much more 
freedom, so that they need not wait 
for formal authorisation from the 
Centre or even from the States for 
schemes that have been well laid 
down They have been given freedom 
to alter within the ceiling of any 
particular expenditure allotted for the 
year. From this year, the States 
will receive nine equal monthly instal­
ments to carry on their work and in 
the last quarter, they will have to sub­
mit a progress report in which they 
will show us the actual work realised 
and according to that, final adjust­
ments of payments would be made.

The next point that agitates the 
minds of hon. Members in the House 
and also of the public outside is the 
most important question of scholar­
ships. In this matter, we have made 
a far-reaching change in the procedure 
in the sense that we have decentralis­
ed the award of scholarships from 
now on. From this year, all scholar­
ships wiU be awarded by the diffe­
rent States in the sense that th* States 
will be given the allotment, and they 
will have to distribute. Nevertheless, 
th<e Home Ministry along with the 
Education Ministry will draw up cer­
tain rules. U»e House wJH he awpre 
that the allotment of was
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very small in the jn»r 1852-5&— 
Ha. 30*08 lakhs only. It has gone up 
in the current yea* to Rs. 225 lakhs. 
The break-up for the categories are 
edbedukd castes Rs. 188 lakhs, sche­
duled tribes Be. 26 lakhs and other 
backward classea Bs. T5 Jakhs. In the • 
ease of tribals, there ia not much 
difficulty in the aenae that we do not 
get students to take the benefit
of the scholarships, whereas in the case 
of scheduled castes, it may be that 
some kind of element of selection win 
have to be introduced, because the 
number of students far outruns the 
number of scholarships that we may 
be able to distribute.

A final decision in the matter of 
scholarships, however, will lie with 
us and wc shall be able to make 
changes in consultation with the Edu­
cation Ministry and frame rules in a 
manner in which there will be a kind 
of uniformity for all the States. It is 
clear that every State cannot distri­
bute according to its own discretion 
or its own rules. There shall have 
to be some kind of uniformity, so that, 
we shall be able to redress the grie­
vances that hpv«* been coming to us 
from time to time.

The next important point is the re­
servation of seats, according to article 
338 of the Constitution. The Home 
Minister has stated that this matter 
will be taken up in time, before the 
present term of all the legislatures 
expires, i.e.. 1962. The provision made 
in the Constitution extends only up 
to 25th January, 1950. But we have 
considered and desired that any bye- 
election in any reserved seat after 
January 1960 should be treated as a 
reserved seat and we have informed 
the Law Ministry about this provision 
that we want to make, so that it re­
moves the difficulty until the time 
that we come to a decision.

The neat question agitating the 
minds the people is the criteria of 
backward dasasa. Thera was a meat* 
lag called recently, in the first week
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of this month,- the representatives of 
tbe various State Governments came 
here and held discussions with our 
officers in the Home Ministry. These 
points have been examined and very 
soon, we would like to lay down the 
criteria to determine backwardness. I 
hope we shall be able to come to some 
conclusion, because this is a very 
baffling thing. Tbe House will re­
member that there was a sample sur­
vey made and even then, after the 
collection of all the data, we could not 
come to the criteria to define back­
wardness of a section of people or an 
individual.

About scheduled tribes, in addition 
to Rs. 336*44 lakhs which was the cen­
tral assistance given to the States and 
Rs 374-47 lakhs for centrally spon­
sored schemes, over and above this, 
Rs. 30:62 lakhs have been earmarked 
to control shifting cultivation. Shift­
ing cultivation comes up for discussion 
in the Question Hour and other board 
meetings off and on, because when 
shifting cultivation is not controlled 
and adequate facilities are not given 
to the tribals, it creates hardship for 
the tribals and .leads them to nomadic 
life. Therefore, after emphasising on 
imDortant things like educational fni'i- 
lities, communication, agriculture, 
cottage industries, housing, water-sup­
ply, etc., we want to emphasise on 
control of shifting cultivation, so that 
they can settle down in fixed places of 
abode and carry on their agriculture 
as they do in the plains.

In the tribal areas, 43 multi-purpose 
Hnnlr« have been started and they 
are progressing very well, according 
to us. Nevertheless, hon. Members 
who move about in the country would 
be able to give us an exact picture of 
what they see around as they go from 
place to place.

Coming from the tribals to the 
scheduled castes again. Rs. 17164 
lakhs was the allotment in 1958-W 
in the State sector Hod Bs. 108*2 lakba-
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[Shrimati Alva] 
liar the aame year ia the central sec­
tor. That brings me to the most im­
portant problem of scavengers and 
scavenging. This subject has been 
coming up again and again and right­
ly  so, because this section of the com­
munity suffers the most We are 
awaiting the report on this subject of 
the committee that has been appoint­
ed by the Harijan Welfare Board. We 
Hope to get the report of that com­
mittee in a few months’ time.

Regarding the denotifled tribes, the 
-amounts for the current year are 
Rs. 18*13 lakhs for the State sector 
and Rs. 21*38 lakhs for the centrally 
sponsored schemes. The Tribal Wel­
fare Board also has appointed a sub­
committee to go into their condition 
and recommend methods of improve­
ment m the life, work and living stan­
dards of those people. That commit­
tee is just now going round from State 
to State and we hope to get their re­
port also m a very short period; and 
we should be able to derive a fund 
o f ideas. We will also see if we have 
to change our approach in this respect, 
so that the nomadic tribes could be 
settled in one place.

1 would not like to take much time 
-of the House for the simple reason 
that several hon Members are inte­
rested in this report and would like 
-to speak. If I spoke at length, I would 
curtail their time. So, I shall now 
■make some general remarks. Official 
and non-official organisations have 
been associated, and as I said, we take 
suggestions and co-operation from 

'everyone. We give them the maxi­
mum co-operation, grant of funds and 

-other facilities.
The services is the last point that I 

Shall touch. There is a separate sec- 
-tlon now in the Ministry which looks 
after and scrutinises the recruitment 
•and promotions in services of the hari- 
lans, the tribals and other backward 
<dasaes. It keeps a watch over the 
compliance of the instructions issued 

•by the Home Ministry. We are taking 
ispedal steps to earmark officers of
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sufficient status in each Ministry to 
act as liaison officers with the Minis­
try of Home Affairs for collecting and 
consolidating information on this 
point. Every effort is being made on 
the front at recruitment and promo­
tions. But nevertheless I would like 
to express sty own personal opinion 
that after the primary recruitment is 
over, I think, every man or every 
woman who is so employed should 
make an effort to stand on his own 
and compete equallv with the others 
That would, I think, give not only 
more self-confidence but would give 
a new approach and change the 
psychology of the people.

I have always folt that gradually 
and very soon we should bring this 
section of under-privileged people to 
such a level that they could stand on 
their own. Of course, there are manv 
other points—the point of legal aid and 
several other points—that remain, but 
ultimately we have to bear in mind 
in this House that it is the States that 
finally implement whatever provisions 
we make It is not for us to imple­
ment them in the various States 
Therefore hon. Members should realise 
that in the various States also this 
privilege is given to the various legisla­
tive assemblies to discuss that portion 
of the Report that deals with their 
schemes and I think two of the States 
have already discussed this Report. If 
that healthy practice is followed, H 
would make even the legislatures in 
the States more alert as well as the 
MPs who are so alert here, so that 
we can go ahead in actual practice to 
see that in the field of social welfare 
for these people we achieve in the 
shortest possible time the maximum 
result.

I am not one who agrees with the 
constant grievances that are made ia 
this House and outside, namely, that 
we have not done much. We have, I 
think, done very much and from now 
on still more will be done because we 
have found the bottlenecks where we 
were held up in the past and hew we 
can remove those bottlenecks la a



r jp g j Discussion re: VAISAKHA 4, 1881 (SAKA)

m att speedier fashion 4* achieve the 
that we desire to achieve. 

Nevertheless, grievances will always 
remain. Individuals and certain sec­
tions of the community will always 
-he opposed to another section as Shri 
-Gaikwad, when the Demands were 
discussed in this House, pointed out 
certain individual cases. This is bound 
to remain. Nevertheless this can only 
;go when the socio-economic picture of 
these classes changes so completely 
that they can stand on their own and 
face those that oppose them by 
thought, word and deed. After all, 
untouchability, if I may say so, is first 
“bom in your heart and In your mind 
before you practise it. Therefore I say 
that if you want te remove untouch­
ability you have first to cleanse your 
mind and your heart. Then alone the 
programme and the money that we 
make available could mean something 
in actuality. Therefore I feel that 
once again we come to this mighty 
eocio-economic problem lacing us and 
that we have achieved so much, for 
we have achieved something. I do not 
agree with those hon. Members of 
this House who say that we are still 
slow and lagging behind. We are not. 
For example, as I said, our policies 
are not rigid. We accept people’s 
opinions and we like to see the picture 
as others see it for themselves. We 
have also appointed a Welfare Team 
under the Chairmanship of the hon. 
lady Member, Shrimati Renuka Ray, 
who is here, e are collecting all this 
data and information so that we can 
find ways and means by which we can 
move faster.

Nothing is left out by the hon. Heme 
Minister in this field of work. He 
keeps his eye watchful and vigilant. 
'Whatever practical suggestions come 
to him he accepts them. Therefore we 
have now come to realise the injustice 
'committed against this section and if 
We have all realised the injustice done 
to this under-privileged section of our 
'■octoty, then the otter that we 

adopting is how justice could be 
out to them. We have gone
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perhaps, if net 50 per cent, 30 per cent, 
or 40 per cent We have moved for­
ward. It is such a mighty task that 
it cannot be done by money, by legisla­
tion, police or force. It cannot be done 
by a stroke of the pen. It cannot be done 
by legislation because if legislation 
could do it, the offence for observing 
untouchability is there and we could 
have removed it long ago. Therefore 
I want to impress on the hon. Mem­
bers that neither legislation nor money 
nor violence or force can bring about 
a change. The change can be brought 
about only by right thinking and by 
right action. If your minds and hearts 
are pure, so far we shall achieve a 
measure of success. The whole 
trouble arises because there are so 
many who speak what they do not 
believe in and believe in what they do 
not speak. Therefore unless these two 
get together, unless belief and action 
are wedded together we cannot move 
forward. Therefore it is gratifying to 
note at least in this Report that the 
tempo has increased and it is gratify­
ing to see with your own eyes as you 
go round the country that certain 
bottlenecks are removed and certain 
progress is visible. It is concrete. 
Nevertheless I would like to emphasise 
that unless education goes to the 
women folk of this under-nrivileged 
section, you will not bring the whole 
community out. Therefore education 
of the girls must be emphasised by 
one and all in this House and outside.

With these few remarks, Sir, I move. 
Mr. Chairman: Motion moved: 

“That this House takes note of 
the Report of the Commissioner 
for Scheduled Castes and Sche­
duled Tribes for the year 1957-58 
laid on the Table of the House on 
the 9th December, 1958.”
Shri MajhL

ironfli tt*t (atop:— rfsnr
anfflw) .* fPrrofa *n£ts*r,

fcr 3  jrcto vt tu ft % ftm 
Prptt ftrisair ?
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Mr. €ktfrnink: Tbe general rule is 
that 15 mteutyp are allowed to every 
hen. Member. '

tft W  : 'Tf WJfl #
*W|T *TTT I
Mr. Chalnaaa: We shall pee later 

an.

»W»»fH TW : *  ift *Tff
*  *T tpp J I

Shri ft. C. Majhi (Mayurbhanj— 
Reserved—Sch. Tribes): Mr. Chairman, 
Sir, I am thinkful to you lor giving 
me this opportunity. We are discus- 
*lxg AVf Sevvntb Xepast o f Ate £l«rr- 
missioner for Scheduled Castes and 
Scheduled Tribes. In this Report 
many important suggestions were 
made and for these we are really 
thankful to the Commissioner. But 
the fact iB that most of the recom­
mendations have not yet been imple­
mented even either by the Centre or 
by the States. He has made many 
recommendations.

There is one recommendation re­
garding the revision of the list of 
Scheduled Castes and Scheduled 
Tribes. The Constitution for Schedul­
ed Castes and Scheduled Tribes Ordei 
was issued in 1950 by the President 
and it was amended in 1956. Accord­
ing to the present orders the Schedul­
ed Castes and Scheduled Tribes list 
ia prepared State-wise. A Scheduled 
Caste or a Scheduled Tribe! which is 
included in one State, according to the 
present orders, is not included in the 
other States.

I have to make some suggestions 
about this because in my opinion this 
list should be prepared on throughout 
India basis, that is, if one Scheduled 
Caste or Scheduled Tribe is included 
in one State it should be recognised 
as such throughout India. Due to our 
Imolementation of many projects, like 
the river valley projects, railways 
lines, steel plants, etc., many Schedul- 
«d  Castes and Scheduled Tribes peo­
ple are forced to go from one State

Caste* and Scheduled 
Tribes

to another. Xven due to the partition, 
of India there are many refugees who 
axe coming to India and settling here 
and among them Ware are alee seam 
Scheduled Castes and Scfeedutaf 
Tribes persons. They are seepgnieat 
as Scheduled Castes and Schedule* 
Tribes within one State only, like ia 
West Bengal or in Punjab. But, they 
are not recognised as Scheduled Castes 
and Scheduled Tribes in other States 
also. If they are shifted .from State 
to State, just as to Dandakaranya, or 
elsewhere, the moment they are shift­
ed from West Bengal, they will not be 
recognised as Scheduled Castes and 
Scheduled Tribes in other States. If 
this Scheduled Caste and Scheduled 
Tribe Order is not amended, they will 
be losing the privileges and benefits 
provided in the Constitution because 
of the fact that they are not included 
in the Scheduled Castes and Schedul­
ed Tribes in the other State. My sug­
gestion is that the Scheduled Castes 
and Scheduled Tribes who are listed 
and accepted as Scheduled Castes and 
Scheduled Tribes in one State should 
be recognised as Scheduled Castes and 
Scheduled Tribes throughout the coun­
try.

Many of the hill Tribes who are 
living in Assam are not called Schedul­
ed Castes and Scheduled Tribes. There 
are 20 to 25 lakhs of people. I have 
gone through the Scheduled Caste and 
Schedule Tribe Order thoroughly. The 
greatest number is in Orissa. Schedul­
ed Castes 92 and Scheduled Tribes 42. 
In the neighbouring States, there arte 
also Scheduled Castes and Scheduled 
Tribes. But, all are not included in 
Orissa. My suggestion should be kept 
in view while we are amending the 
list of Scheduled Castes and Scheduled 
Tribes.

We are drawing up schemes for the 
Scheduled Castes and Scheduled 
Tribes and executing them often. But, 
while drawing up the schemes, we 
do not keep the list before ia. 
That is why, till now, there »te Sche­
duled Caste and Scheduled Tribe peo­
ple who have not yet come to the level 
of getting stipends of the Cettteal



13*99 MwiMien re: VAXSAKHA 4,

Government There are many Sche­
duled Caate and Scheduled Tribe peo­
ple left untouched in regard to edu­
cation. Take the ease of Hillbondas 
of Orissa, Koraput They are entirely 
left uneducated. We are spending 
huge amounts of money by granting 
stipends and granting loans to the 
States also. While we are drawing 
up schemes, we must keep in view 
that all the people who are listed come 
up to the level of getting this opportu­
nity, because, there are many Sche­
duled Tribes who are *n bloc unedu­
cated.

Similarly, while giving compensa­
tion to the people who are removed 
from their own area by river valley 
projects or steel plants, they should 
be given compensation Before they 
are asked to shift from their place. We 
know their condition very well. The 
moment they are shifted, they are 
nowhere. TOiey have no houses, they 
have no lands. My suggestion is that 
before they are asked to leave, they 
should be given land or money be­
forehand so that they can live peace­
fully somewhere.

I am to say about the multi-purpose 
Tribal Blocks. We are spending a 
huge sum of money for this. About 
43 such blocks have been started in 
our country. In the report of the 
Planning Commission it is mentioned 
that such blocks should be started 
with a population of 25,000 people and 
the area should be 200 square miles. 
Let us see how it has been imple­
mented. If we go through the report 
of the Commissioner, we find that such 
multi-purpose Tribal blocks have been 
opened where the Scheduled Tribe 
population is much less. He has 
clearly pointed out in his report that 
no State has opened the scheme ac­
cording to the principle stated by the 
Planning Commission. In my State, 
four such projects have been opened. 
But they are opened, not with an area 
01200 square miles, or a population of 
23,000, They have an area of 096 
■Ware miles with a population of 
.̂OOO, From this we ean understand
7SL3D-4.
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how we are executing our plan. These 
plana are meant only for Tribal areas 
with a population of 25,000. These 
schemes are opened in areas where 
the Tribal population is very much 
teas. These are not opened in the 
Scheduled areas also. Because, out of 
the four, only two are opened in the 
Scheduled areas. Even when it is 
opened in a Scheduled area, it is not 
in a Reserved constituency; it is open­
ed in a single member general con­
stituency and the Tribal population is 
very much less. The Commissioner 
has pointed out that one block has 
been opened in Bihar where the total 
population is 27,000 and out of that, 
the Scheduled Tribes are only 2,334 
From this you can imagine how the 
money allotted for the welfare of the 
Scheduled Tribes is missed and used 
only for others, how the Government 
is accepting a scheme while granting 
money where the Tribal population is 
so small. I could not understand how 
the Government is allowing such a 
thing. It should look into this matter 
while granting the scheme for the 
Scheduled Caste and Scheduled Tribe 
people. The Commissioner has also 
said that the schemes which are sub­
mitted, while asking for grants in aid, 
it is not definitely pointed out that 
this scheme will be opened in such 
places I hope the Minister will look 
into these matters. Otherwise, huge 
sums of money that are allotted for 
the Multi-purpose Tribal Blocks, that 
is Rs. 27 lakhs, will be totally misused 
and no benefit will come out from this

M bn.
I want to say something about the 

administration of the scheduled areas. 
These areas are not administered ac­
cording to the provirions of the Con­
stitution. The Governor is given 
power to curtail certain legislations 
and such legislations are not referred 
to the Tribal Advisory Councils. So, 
my suggestion is that the Tribal 
Advisory Council should meet more 
regularly to that every legislation will 
be duly considered.
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I wish to say something about 

primary education It has been said 
that the tribal people should be given 
education in their mother tongue so 
far as primary education is concerned 
But this is not followed m practice 
They are not being given instruction 
in their mother tongue so far as 
primary education is concerned They 
are taught m the State language and 
so much of their valuable tune is un­
necessarily spent They are going to 
the schools for three or four years, 
for only sitting in the schools and 
doing nothing

The santhals of Bihar are tought in 
Hindi Those m the Bengal area are 
taught in Bengali Those in Onssa are 
taught the Onya language Some step 
should be invented so that they can 
be taught m a common script m res­
pect of this matter, we find that some 
of the foreign countries have progres­
sed very much Even for a popula­
tion of 6,000 they have invented a 
script Take the case of Russia They 
could invent a script even though the 
population involved was 6,000 Here, 
we have got the tribal population to 
the extent of 30 lakhs but we havt 
not invented any script So, my re­
quest is that some scnpt should be 
invented for them so that they can be 
taught from the pre-primary stage

Shri Naushfr Bbarncha (East Khan- 
desh)' Mr Chairman, Sir, I must 
confess that the Government has done 
quite a lot for the uplift and welfare 
of the scheduled castes and scheduled 
tribes But still I believe that the 
leeway that is left cannot be made up 
unless we have a separate Ministry 
which is devoted exclusively to the 
welfare and uplift of the scheduled 
castes and scheduled tribes I am of 
the opinion that the problem is so 
vast and the number of population 
involved is so large that a separate 
Ministry for this purpose is absolute­
ly justified. Whenever we think of re­
moval of untou-habihty, consciously 
or unconsciously, our mind turns to 
the question of temple entry Person­
ally I am of the opirfitat that this is

the least useful for the uplift of the 
scheduled castes Though this issue 
generates lot of frictibn, its net value 
is practically ml Now, after vast 
numbers of scheduled caste people 
have turned to Buddhism, the ques­
tion of temple entry has lost much of 
its meaning

^rrfarr) $ 1

Shri Nanahlr Bharacha: I am aware 
of the fact that there are many 
scheduled caste people left, however. 
Sir, my submission is that efforts 
should be diverted m three directions, 
namely, (i) economic uplift, (11) edu­
cational opportunities and (111) social 
uplift

With regard to economic uplift, I 
may say that there are various ways 
m which this can be done The first 
question that arises is the question of 
allotment of lands It is rather un­
fortunate to note that in Bombay 
State the Government have not seen 
their way to settle these people, parti­
cularly landless people from the sche­
duled castes, on lands I am of the 
view that since we are embarking 
shortly on legislation for a ceiling 
on land, surplus land will be avail­
able and priority should be given to 
settle these people on the surplus land 
that will be made available I am of 
of the opinion that not only shtould 
be the people be settled there, but 
even the experiments of co-operative 
farming should be tried there There 
is no harm if the experiment fails 
But we shall be able to understand 
much about co-operative fanning and 
therefore I would appeal that this ex­
periment should be tried out.

Then, Sir, m the matter of giv in ? 
advances for construction of wella, 
bunds etc, the State machinery is 
slow and tardy There is one good 
thing which the Bdmbay State has 
done, namely, the abblHhm of ibs 
institution of Wotatu. This instftntttt! 
hu  btfen a heritage W the British
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Government Under this system cer­
tain inferior village servants were 
compelled to do certain work for the 
benefit trf the administration in return 
of which they were permitted the 
benefit of having very small uneco­
nomic holdings or plots tot  land That 
thing is now being done away with 
1 congratulate the Government for 
that It is a step in the right direction

Apart from the question of land 
the State Governments should take 
concrete steps for the economic up­
lift of the scheduled castes people In 
the matter of cottage industries, these 
people should be given pnonty We 
should be able to absorb a substan­
tial portion of the scheduled castes 
people in alternative economic occu­
pations The Commissioner has re­
commended m his report that in 
regard to industries like poultry ter­
ming etc pnonty should be given to 
these people

I am of the view the departments 
in charge of small-scale and cottage 
mdustnes in the various States should 
be asked to give preference to these 
classes of people in the matter tof 
setting up of small-scale and cottage 
industries Unless their economic con­
dition is improved, the stigma of un- 
touchability will not be removed To­
day, these classcs of people remain 
untouchable They are untouchable 
because, largely, they are in a miser­
able plight .economically Therefore, 
emphasis should be given to improve 
their economic conditions In the 
■natter of reservation of posts to per­
sons belonging to these classes of 
society, preference should be given to 
them. What we find is this In respect 
rf the higher grade posts, the excuse 
which we often times hear is that 
sufficient number of scheduled castes 
•w* scheduled tribes people are not 
forthcoming, who an* suitable for the 
Posts I doubt that wut bf SO millions 
”  scheduled castes, or more, even a 

candidates are not forthcoming 
say that even a doien candi- 

. WU1 not be forthcoming 
SPOm such a large number of
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people, seems to me unbelieveable. I 
would go a step further and suggest 
this If we find that sufficient number 
bf scheduled castes candidates are not 
forthcoming, it would be desirable 
even to lower the standards slightly, 
thus giving them preference for ap­
pointment to these posts For, if you 
examine the numbers—I do not exact­
ly remember the number, but we 
were told—in the railways, you will 
find that hardly two tor three people 
are occupying higher positions

Shri B K. Gaik wad (Nasik) Class 
I po t̂s

Shri Nanahir Bharucha: I should 
like to know why this is so I remem­
ber that during the Britisher’s time, 
when a commission was appointed to 
consider the question of higher ap­
pointments fbr Indians in the rail­
ways—I am talking of the years 1919 
and 1920 when the railway commis­
sion was appointed—the Britishers 
gave an excuse that in the then 54 
railways only two Indians were found 
fit enough to hold higher positions 
in the railways What they did in the 
case of Indians then, we are repeat­
ing in the case of Scheduled Castes 
and Scheduled Tribes now I, there­
fore, say that this is a matter which 
has to be specially looked into

Then, there is a very good sugges­
tion contained in the report, to which 
I would like to draw the attention of 
the hon Minister, and that is that 
the State Public Service Commission 
must have at least one member 
belonging to the Scheduled Castes I 
do not know whether it is possible 
for the hon Minister or the Union 
Government to issue, if not directives, 
at least suggestions, that the State 
Public Service Commission must 
include at least one Scheduled Caste 
member

With regard to the question of 
housing, I suggest that some grants 
should be made on the basis that 
these grants will be noo-refundable; 
outright grants for construction of 
houses for Scheduled Castes should
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be made. Mixed colonies must be en­
couraged. I am not in favour of hav­
ing separate colonies tat Scheduled 
Cartes people.

In regard to industrial housing, 
where there is compulsion on certain 
industries to construct houses, priori* 
ties should be given to Scheduled 
Castes in the matter of occupation bf 
those houses. This is so far as the 
economic uplift is concerned.

In the matter of educational uplift, 
preference must be given, and is being 
given to an extent, for admission to 
certain institutions. But I was rather 
surprised that in some cases in pub­
lic schools such preference is not 
given. I remember that there is a very 
good suggestion made in the report 
that admission should be reserved for 
Scheduled Castes in the Banaras 
Hindu University and such other 
places. This is also very necessary.

The second point with regard to 
educational uplift is that free edu­
cation to the Scheduled Caste people 
in all the States must be made avail­
able right up to the schobl-leaving 
stage. In the report, it is said that in 
some places free education up to the 
middle schools only is being given. 
But right up to the school-leaving 
stage, and in all schools, the Sche­
duled Castes must have the facilities 
of free education. I was rather sur­
prised to know that there are some 
States which <ft> not do this. I do not 
exactly know which those States are, 
but this is a point which require to 
be looked into.

I have to say just one more thing 
in the matter of serving mid-day 
meals to school children. After all, 
these children of the Scheduled Castes 
are extremely poor; and hunger is 
their main enemy; poor little children 
go hungry to school; they have not 
got the necessary stamina to absorb 
instruction in that condition. I would, 
therefore, suggest that mid-day meals 
should be provided not only to 
but to all those children at caste 
Hindus who are prepared to sit with

them and partake of these mid-day 
meals. This is also a suggestion which 
has been made in the report and X 
strongly recommend these sugges­
tions.

With regard to the social uplift 
side, I am afraid the administratten 
of the Untouchability (Offences) Act 
is more on paper, and the Act is not 
being administered efficiently. There 
are repeated complaints of very glar­
ing violations of this Act which have 
gone completely unnoticed. I would 
like to know whether it would be 
possible to create some machinery, in 
addition to police and whatever other 
machinery has been irv existence, to 
see that this Act is properly enforc­
ed, for, I have come to know that in 
several cases of glaring violationa, 
the police refuse to take notice bf the 
violations, and no action whatsoever 
is taken. My hon. friend Shri B. K. 
Gaikwad, on the floor of this House, 
times out of number, has given spe­
cific instances showing how untouch­
ability is being practised, and how 
the Act is being openly violated. I 
suggest that something should be done 
in this matter.

There are other recommendations 
also contained in the report, which I 
hope will not remain on paper. It is a 
very useful report, and a very valuable 
document and I shall not grudge 
giving Government the compliment 
that considerable amount of work has 
been done, but there is a great lee­
way yet to be made up, and I hope 
that having taken all these points into 
consideration the Government will act 
in the real interests and welfare of 
the Scheduled Castes.

Shri Thlmmatah (Kolar—Reserved- 
Sch. Castes); Every year, we 
this report and also look into the 
recommendations of the Commissioa- 
er. But I regret to say that we are hi 
the dark as to how far these rscon- 
mendatibns of the Commissioner are 
implemented by the Home Ministry 
at the Centre and also by the State 
Governments.
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In apite of the fact that the pro* 
blem of untouchability is being tackl­
ed for so many years, and so many 
non-offldal agendas have been work­
ing for the eradication of untoucha- 
bility, still we see the demon of un­
touchability in the rural parts, and in 
the cities bIso  to some extent. The 
report says that we have made con­
siderable progress in the eradication 
of untouchability, and the report also 
says that there are certain States 
where there are villages where un­
touchability ii Btm in existence. I 
would submit that 90 per cent of the 
villagers are still observing untoucha­
bility, and even in the cities, 
untouchability is prevailing to some 
extent. In the cities, the Scheduled 
Caste officials cannot get houses for 
rent in the caste Hindu localities. Un­
less they say that they are Christians 
or they belong to some other caste 
Hindu community, generally, the Sche­
duled Caste officials cannot get houses 
they generally get their houses for 
rent in a Muslim locality or a Chris­
tian locality. This is a bare fact which 
anybody can go and verify. In the mo- 
fussil places, the Scheduled Caste 
officials have to struggle hard even to 
get a cup of water, if they happen to 
work in such places.

I have come across hundreds of ex­
amples. In fact, I can tell you my 
own experience. In my own village, 
it is doubtful whether I would be al­
lowed to enter the temple there. As­
suming that I am allowed to enter, I 
doubt very much whether my parents 
would be allowed to enter the temple; 
even assuming that my parents are 
allowed to enter the temple I doubt 
whether the other Harijans would be 
allowed to enter; the other Harijans 
*U1 newer be allowed to enter the 
teople. If they force their way in, 
™ey will be bullied.

■W Vajpayee (Balrampur): Has 
« e bon. Member ever tried to enter?

®»*l IM m uUk: W  have tried 
you can see hbw in the rural 

Puts untouchability is still prevail-
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ing. I do not blame either the Gov­
ernment or anybody else for this.

The report says that in certain 
States, temple entry is generally not 
difficult For instance, in Mysore, the 
report says that temple entry is not 
generally difficult whereas the con­
trary is correct; it is generally diffi­
cult to enter the temple. Therefore, 
it is no good saying that this problem 
has ceased to be a social problem. It 
is no good bluffing the people that 
untouchability has been eradicated to 
a great extent. On the other hand, 
it would be correct to say that it has 
vanished to some extent, and it would 
be wrong to say that it has vanished 
to a great extent

I have heard some of the Miniatom 
speaking outside this House that this 
problem has ceased to be a social pro­
blem, and it exists now only as an 
economic problem. I shall be very 
happy to see that this problem ceases 
to be a social problem. In fact, it has 
not ceased to be a social problem, 
even today, it exists as a social pro­
blem and also as an economic pro­
blem.

The Commissioner says that we 
should make a list of villages where 
untouchability is still prevalent Why 
should he not say in how many vil­
lages untouchability has vanished? 
All the political parties in this coun­
try I think are agreed that untouch­
ability should vanish. Why not the 
Government select 4,000 villages, one 
village from the constituency of each 
MLA and MP, during the Plan period 
and see that they are completely free 
from untouchability? Why should they 
vaguely say that it has vanished to 
some extent. Judging from my own 
experience and from the circumstanc­
es prevailing In the villages, I hon­
estly believe that untouchability can­
not vanish for another hundred yean 
unless the whole country is complete­
ly educated and economically improv­
ed. Therefore, it is no good saying 
that we have made a great of 
piogiess.
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Shri B. K. Qilkwid: You want to 
improve the economic condition of the 
country or tof the Scheduled Caste 
people? u

Shri Ihfanmtlah. I as speaking on 
untouchability So, unless the econo- 
mti» of the country ilw  im­
proves untouchability cannot vanish 
1 will tell you why If the people are 
generally poor and we are poorer, the 
people who belong to a superior 
community try to exploit us, and there* 
by there will be untouchability and 
also bad treatment of the Scheduled 
Caste people Therefore, the whole 
country also should be economically 
improved and the untouchability 
would vanish

I may make one other suggestion to 
the Government The Government is 
now going to have census throughout 
the country, and the census officers 
will visit every village Let the cen­
sus official who goes to the village for 
enumeration elicit the information 
whether the common well in the vil­
lage is shared by the Harijans, whe­
ther the temple in the village is 
open to the Hanjans, whether the 
restaurant m the village, if there is 
one, is topen to the Hanjans Then we 
can understand how far untouchability 
has disappeared in this country and 
in how many places it is existing

It is no good bluffing the people and 
the Members of Parliament saying it 
is generally vanishing It is not van­
ishing in the villages, it is still pre­
valent You cannot take a procession 
of marriage in the village, and a 
Scheduled Caste school teacher can­
not get a cup of water Those who 
have not visited the villages, who have 
not seen the sufferings of the Han- 
jans can say everything is all right 
because they are here in Delhi and 
move with big people

8b ri K U. Pannar (Ahmedabad— 
Reserved—Sch. Castes) Do you know 
the condition of the Scheduled Caste 
penkms m Delhi also? It is the worst

Shri TMmmataji: I do not say xt is 
good X agree with you.
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As far as the economic improve­

ment of the Scheduled Castes is con­
cerned, the hon Minister gives figures 
of the amount spent on schemes, but 
we want to know the physical targets 
achieved in each aspect of the schem­
es meant for the Scheduled Castes 
and tribal petople It is no good saying 
so much money has been spent What 
is the result of it’

Today, a lot of money is being 
spent on non-official agencies, it is 
good, for the eradication of untouch- 
ability It is good that they enctourage 
non-official agencies to work for the 
uplift of Harijans, for the eradication 
of unteuchabiUty, but they put certain 
restrictions also on certain non-offici­
al agencies For example, they say the 
Bharatiya Depressed Classes League 
should collect 10 per cent donation 
How can the poor Hanjans give the 
donation*

Shri K. V Parmar The Hanjan 
Sevak Sangh collects

Shri Thfanmalah That is different 
because it happens to have been born 
long back, and it has a long record 
of service I have got great respect for 
it and its founder, but today I tell 
you honestly it has tost all its charm 
and its vitality after the death of 
Thakkar Bapa It is no good thinking 
that one organisation works better 
than the other I am thankful to what­
ever little work every organisation 
does, I am grateful, and I want the 
Government also to treat all the 
organisations on an equal footing, 
not to discriminate between the 
one and the other, 'and ask the De­
pressed Classes League to collect 10 
per cent donation Where can the poor 
people get 10 per cent? It is impossi­
ble Therefore, I submit the Gov­
ernment should be liberal to these 
non-official organisations and en­
courage them to work tor the eradi­
cation of untouchability.

I was talking about the economic 
aspect of fiie Scheduled Castes and 
Scheduled Tribes Under proposed 
reforms I hope Government iriU be 
vigilant and see that the gf
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the reforms go to the bulk of the 
Scheduled Caste landless people I do 
not know what type of reforms they 
are going to introduce Anyway, as 
my bon friend Shri Naushir Bharucha 
has suggested, the surplus land over 
the ceiling and the cultivable 
waste land available with the Gov­
ernment, a large part of it, should be 
given to the Scheduled Caste people 
and to the landless people Particular­
ly, priority should be given to the 
Scheduled Caste people, because we 
have experience of the rural parts, 
-we know that people, because of their 
oupenonty complex, because they are 
born with a sense of intngue, try to 
dupe the Scheduled Caste people, 
even officers and others also try 
to dupe them saying that they 
will get SOme land, and they 
are given Sbme worthless land There­
fore, I request the Government to 
see that the real benefit under the 
land reforms goes to the Scheduled 
Caste people

About the development of cottage 
and small-scale industries, I am very 
happy that certain co-operatives are 
being encouraged by Government I 
only request Government to see that 
liberal grants are given to co-opera­
tive societies wherever they are form­
ed in the States The State Govern­
ments also should be instructed to 
see that wherever the leather indus­
try is organised by Hanjans or the 
Scheduled Caste and Tribal people on 
a co-operative basis, liberal grants 
fire made available to them, and also 
marketing facilities are provided to 
them Further I request the Govern­
ment to see that small cbntracts are 
given to these Scheduled Caste peo­
ple

I feel that some sort of organisa­
tion should be set up by the Govern­
ment to provide finance for the Sche­
duled Caste people to take up some 
business or small contracts Itor want 
of capital our people are very back­
ward in the field of business, or 
taking up contracts or any other pro-
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fi table undertaking Therefore, 1 sub­
mit that, in consultation with the 
State Governments, the Central Gov­
ernment should set up some agency 
to help the Scheduled Caste people

Lastly, I will refer to the reserva­
tion of posts I regret very much that 
the Home Ministry which has to look 
after the interests of the Scheduled 
Caste people in the Government as in 
every other field, itself sometimes is 
not broadminded and liberal towards 
the Scheduled Caste petople

I will give you one example You 
can find very few officers of the Sche­
duled Castes or Scheduled Tribes get­
ting a salary of Rs 600—800 It is
unfortunate that when the Public 
Service Commission selected about 
8 candidates as Assistant Commission­
er for Scheduled Castes and Tribes, 
among whom there were 5 or 6 per­
sons belonging to the Scheduled 
Castes, the Home Ministry did riot 
post them under the plea of economy 
measures It is very rare that such a 
large percentage of Scheduled Caste 
candidates are selected by the Public 
Service Commission But it is very 
unfortunate that when they are se­
lected the Home Ministry withhold 
their appointment If this is the atti­
tude of the Home Ministry, I do not 
think that the reservation order can 
be implemented, nor can we except 
it to be implemented Why do Gov­
ernment apply economy measures 
only to the Scheduled Caste candi­
dates’  How many IAS and IPS ap­
pointments have been withheld 
because of economy measures9 Did 
not Government recruit an »rmy of 
officers for the Industrial Manage­
ment Pool’  Are they not rec­
ruiting every day hundreds of 
officers for the Industrial Manage- 
cause of economy measures? It is very 
unfortunate—I regret to say this—
4 hat the Home Minister, which has to 
encourage the Scheduled Caste peto- 
ple; withhold the appointment of 
Scheduled Caste candidates selected 
by the Services Commission I hop*
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at least even now—rt is not too late,— 
the Home Ministry will have some 
sympathy for the Scheduled Castes 
and see that the candidates are Issued 
appointment orders.

Shri Naushir Bharucha suggested 
that there should be a Scheduled 
Caste member On the State Public 
Services Commissions. We have been 
demanding this since we came to 
this hon. House. I do not know whe­
ther the Home Ministry have suggest­
ed this to the State Governments. But 
K is unfortunate that the State Gov­
ernments are not having a Scheduled 
Caste Member on their Services 
Commissions This includes even the 
Mysore State which is said to be a 
progressive State. Even there you do 
not find a Scheduled Caste Member on 
the Service Commission. Therefore,
I once again request the Home Min­
istry to try its best to see that a mem­
ber of the Scheduled Castes is ap­
pointed to each of the State Public 
Services Commissions

Before I conclude, I want to refer 
to the educational facilities. This year 
itself Government began to say that 
they want to allot scholarships on the 
basis of selection. We are very very 
grateful to Government, for the large 
amount they have spent fbr our stu­
dents m colleges. I think if 
tins policy of Government which is 
liberal as far as scholarship is con­
cerned, continues for some more 
years, we are sure to come up to the 
level of others and when we are on 
the level of others in the matters of 
flducatian, no more can we claim that 
we want these scholarships or that 
we want certain concessions. So I 
request Government to see that the 
present policy is continued for some 
more years. Even if the money is 
allotted to State Governments, Gov­
ernment should see that every Sche­
duled Caste, Scheduled Tribe and 
backward class student gets scholar­
ship every year for some more years. 
When our percentage of higher edu­
cation is equal to others, I assure the 
Am. Minister that we will be the last

people to request for concessions or 
anything of that kind. We also realise 
our responsibility. We never feel like 
taking advantage of our backward­
ness. The Commissioner has at one 
stage said that these c cm cessions will 
perpetuate backwardness. NOt the 
least The Commissioner is wrong in 
saying that these concessions will per­
petuate backwardness and there will 
be a tendency for asking for more 
concessions. He is perfectly wrong in 
this. If anyone with self-respect has 
got something, he never wants any­
body to help him. Because of th*> 
circumstances in which the Scheduled 
Caste people in this country are bom 
and brought up and treated by others 
or due to other circumstances, they 
are cringing before you for certain 
concessions. But if they are up to your 
level, I do not think any self-respect­
ing man will say; ‘Give this, give 
that; do this, do that’. I assure the 
hon. House and also the hon. 
that we are not that type of people 
to take undue advantage of the spe­
cial opporunities available to us and 
to continue to claim that we w e  
backward

trnsr to t o  % t o

h i fsRT Te[r 'srraT 1 

13.37 his.
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f t t o it    * f  ftrar     1  m r

  f*srarr  3t  rf  rtr      ̂ 

rft art ft gfinn t MTfit , ft t

f̂t fsRT 5T  4  *5̂      *Rr 3IT 9  9T ̂

ftr 5ft *ttot      ̂   firejp

 fsr an̂jT 1

wpr     mf w fwftr tft wit

iRW ̂ • HWPC t ITfip   nHt 

 ̂TT t PW TT   I ̂  MfHii

fv     vt raror ̂5t   ifr ̂ an̂

xfx fsrar-f̂rar  ̂r      ̂  ^

Rwt jft *rafr   ravt f*r ** 1

jtTstt srw tt     ift fnt

u t o t      i v ifrrf A xnft 
ift ftniT   1 A  m  t  qera M i  W T̂ ft g  
f ftra- wr fT5Rt  *rfirft A 

s r ̂   t t  mm  to t  HT     w rj t  ̂
 8TT ^T 5ftft    ff̂

P w  *r     trt iiwr̂ TTK    v itsm  

 *rrTT a a   p  tf R ^T
^Al ̂  l̂i    T SIITIT K*1

wriot ns fm rr 1 ĝr   f̂̂ nr 
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m x  f*r ^r?r t  «ffc sr  »nv *rc> sn^t;
*  ^  *t «< n ft vr f*rnr ^  f ,  3«rft 
^RHt ft  T^RT VT& t> f*  ^
5fwfT SRtcft f̂t fRTTT H itt  |, *5  *§cT 

flrf+H ^t T̂OTT $ I

*RT *  #  PRT ^t ^TT ^ c f t
g f t  3ft $ g  |t*r fafa*£t % ffrspft 
% ^  h ft*rr & *5  *§<r XT*® I  «fh 
A ^ f t  g f t  w  fe n  #  sffercr M t % 
*rc w r  snt xfa  faa# far w i  

$W, ^rrr ^t *i<H3|t $»tt i
Staxi Balkrtohna Wasnik (Bhandara 

—Reserved—Sch. Cutes): Mr. De-
puty-Speaker, Sir, first of all I ex­
press my view that this Report of 
the Commissioner for Scheduled 
Castes and Scheduled Tribes is plac­
ed before this House very late. There 
has always been delay in placing 
this Report. I think this Report had 
been submitted to the Government 
on the 80th June, 1988. In the Re­
port, the Commissioner had expres­
sed a desire, on page S, para 7, that 
the Ministry of Home Atfain should 
arrange for top priority for the paint­
ing of this Report before the August- 
Septemher session cf Parliament so 
ftat it waidd be possiMa to discuss 
»t in the Lok Sabha and the Bajya
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Sabha during that very year. But 

it has been found that the Report 
was not placed before this House in 
the August-September session; and I 
think it was placed on the 9th De­
cember 1958. I cannot understand 
the delay in placing it before this 
House and also the delay in submit­
ting it for the consideration of this 
House.

I would also draw the attention of 
the House to the remarks of the Esti- 
mates Committee They have said 
this;

‘‘This Committee understand 
that there is a considerable time- 
lag between the laying of the Re­
ports of the Commissioner for 
Scheduled Castes and Scheduled 
Ti-ibes before Parliament and the 
intimation of the action taken by 
the State Governments cm the re­
commendations made therein.*'

It has always been found that 
though the Commissioner for Sche­
duled Castes and Scheduled Tribes 
makes several recommendations they 
are not implemented. Though we 
are spending about Rs. 6 to Rs. 7 
l&klis every year on the office of the 
Coirunissioner in collecting the data 
and m asking him to make certain 
recommendations, we are not acting 
favourably to implement those re­
commendations If we are not im­
plementing the recommendations of 
the Commissioner for Scheduled 
Castes and Scheduled Tribes, then, 
it Will be a sheer waste of money to 
the tune of Rs 6 to Rs. 7 lakhs per 
year.

I will now come to the reservation 
in the services. I would submit that 
the Scheduled Castes are not proper­
ly ^presented in the services. From 
page 47 of the Report of the Estimates 
Coihmittee it can be found that in 
Clats I posts the total number of 
ofikbers is 3,601, while the Scheduled 
Caste officers number is only 30. 
Tint comas to 0:6 per cent There 
are only 102 Scheduled caste officers
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as against 5,985 class □  officers 17  
per cent and only 28,067 as against 
the total of 4,81,399 in Class ID, 
which again comes to 5*1 per cent. 
Their number is 1,70,647 as against 
8,40,730 in class IV servants. That 
gives a percentage of 21*5 per cent. 
If we take the whole percentage, it 
will go down very much. It has al­
ways been pointed out that the Gov­
ernment did not care to implement 
this reservation earnestly. Tftis has 
also been pointed out by the Esti­
mates Committee and by the Com­
missioner lor Scheduled Castes and 
Scheduled Tribes. When the Com­
missioner gave evidence before the 
Estimates Committee, he is reported 
to have said that there appeared to 
be some thing wrong somewhere as 
the target fixed for the recruitment of 
Scheduled Castes and Tribes has not 
been reached; in fact there was no 
earnestness to reach the target He 
has said that there were many edu­
cated people enrolled in employment 
exchanges as unemployed. He fur­
ther added that extra coaching 
should be given to these people. He 
has also stated that he was not satis­
fied with the measures taken by Gov­
ernment to increase the intake of 
Scheduled Castes and Scheduled 
Tribes hi the Central Government 
Services. He also stated that he was 
not convinced of the argument that 
suitable candidates from these classes 
were not available. This is what we 
find. But the Government is hardly 
doing anything in order to encourage 
the intake of Scheduled Caste people 
in the services. Article 320(4) dear­
ly states that if the Government wants 
that the reservation of the Scheduled 
Castes should be fulfilled, they can 
even go to the extent of ignoring 
the Public Service Commission. It 
reads:

"Nothing in clause (3) shall 
require a Public Service Commis­
sion to be consulted as respects 
the manner in which any provi­
sion referred to in clause (4) of 
article 16 may be made or as res­
pects the manner in which effect

may be given to the provisions of 
article 885.”

Tpis article 835 itself, says that the 
claims of these people shall be taken 
into consideration consistently with 
the maintenance of efficiency of ad­
ministration in the making o f 
appointments to Services and'posts in 
connection with the affairs of the 
Union or of a State. This is a very 
wide power and I am very sorry that 
the Government have not taken it 
into their mind to implement and to 
give effect to this article. On 
grounds of efficiency of administra­
tion, many Scheduled Caste candi-

go to the extent of saying that the 
Scheduled Caste candidates are re­
commended by the Public Service 
Commission, but it has been found in 
some cases that they have not been 
appointed by the Government. I can­
not understand why such things 
happen when the candidate ha* 
bien recommended by the Public 
Service Commission. He has the 
minimum qualification and the Pub­
lic Service Commission has also 
thought that the candidate has suffi­
cient education and efficiency to join 
that service, but the Government has 
not appointed such persons, though 
tliey have been recommended by the 
public Service Commission. I am - 
sorry that the Government is not 
doing its bit in enforcing and imple  ̂
mentating the reservation.

The Deputy Minister, Shrimati 
Alva, has said that much progress 
has been made. The difficulty is this. 
Though so many years have passed 
after our country has got Indepen­
dence, we cannot say that consider­
able progress has been made. We 
could have done much more if every­
body had taken it into his mind to 
enforce all those things that have 
been recommended under the Cons­
titution or the other recommenda­
tions. But everyone seems to think 
because at the facilities that axe given 
to these classes, these people ham 
become a sort o f  a son-in-law o f the
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Government and therefore, every­
body hesitates to implement what­
ever provisions that are there in the 
Constitution.

About scholarships, I may go to 
the extent of saying that only ft>r the 
last few years, every candidate be­
longing to the Scheduled Caste or 
Tribe is getting scholarship and be­
cause of that, some students are now 
getting education. As you are aware, 
these scholarships have been award­
ed very late and I may even say 
that a number of these students are 
even now not getting the scholarship 
for no fault on their part or on the 
part of their college but because of 
the fault of the officers of the scho­
larship department I have written a 
number of letters in this respect and 
I have got replies for some and in 
some cases the replies are very rou­
tine that the case has been looked 
into and nothing can be done fur­
ther. There are very funny replies 
and I cannot understand them. When 
there is no fault on the part of the 
student or college, why should the 
student be denied his due? I am 
glad that this thing is now going to 
the States and the States will be 
distributing it. I cannot say 
whether the States will also be 
doing it very efficiently because there 
is something wrong in the mentality 
of the persons dealing with these 
things. I know the State Govern­
ments, and the State Governments 
are distributing their own scholar­
ships very late. I know that in 
Bombay the scholarships for the 
Scheduled Castes students had been 
distributed on the last day of March. 
That would have lapsed had action 
not been taken in time.

It has been said by the Deputy 
Minister that the number of Sche­
duled Castes students is very large, 
taking into consideration the amount 
■wp have for the distribution o f the 
scholarships. If we try to select 
Scheduled Caste students, I cannot 
« y  if It will help the progress of 
the Scheduled Castes. Because of
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the scholarship, because of this 
assistance that is given to the Sche­
duled Castes, these people are mak­
ing tfome progress. Some scholarship 
is given to the students and they get 
education. If we try to limit the 
numper at Scheduled Castes for 
giving scholarship, I say their pro­
gress will also be limited. I make 
an appeal to the Home Ministry that 
they should consider this point again 
and try to give scholarships to every 
Scheduled Caste student It is a 
thing of very urgent necessity and 
I think the Ministry of Home Affairs 
will try their best to look into the 
matter and to make available the 
n e ce ssa ry  funds so that the scholar­
ship can be given to every Scheduled 
Caste student I am sorry that a 
p e rso n  of the eminence of Kaka 
Saheb Kalelkar has come before the 
Estimates Committee and said things 
which I cannot describe. He has e x ­
p re sse d  himself against giving privi­
lege# and preferences on the basis of
castes.
14 hrs.

This is what he said:
'The witness added that the 

Government by its policies of 
giving preferences and privileges 
o n  basis of caste had strengthened 
a n d  accentuated untouchability."

This is a very wrong notion. This is 
not the thing. As a matter of fact, 
the privileges and the preferences 
that are given to the Scheduled 
Castes have helped us to remove un­
touchability and not in perpetuating 
untouchability. Again, Kakasaheb 
Kal£lkar has expressed himself 
against reservation in the Govern­
ment services. He has said that he 
was against reservation in Govern­
m e n t services tar the community, 
but if reservation was inevitable 
there should be no reservation in 
cin.s I and there should be some 
reservation in other classes. As a 
matter of fact I think Kakasaheb 
Kalelkar must have in his mind the 
Qhatur Varna Podftathi, and that he
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must be thinking that the Scheduled 
Caste people are only to serve be­
cause they have ' bom through the 
leg of Bhrama. That is the thing 
Kakasaheb Kalelkar must have had 
in his mind. No Scheduled Caste 
person nor any citizen of India would 
like this kind of recommendation. I 
am glad that the Estimates Commit­
tee have not taken any note of that 
kind of suggestion.

Therefore, Sir, I very earnestly 
appeal to the Government that the 
problem of Scheduled Castes is rather 
an economical problem and an educa­
tional problem. It should be seen 
that every Scheduled Caste person is 
educated, and it should also be seen 
that the economic condition of every 
Scheduled Caste is bettered If these 
things are done, I think this problem 
of untouchability will vanish.

Mr. Deputy-Speaker: Shri Gaikwad
Shri B. K. Gaikwad (Nasik) ■'! am 

speaking on Monday.
Mr. Deputy-Speaker: All right

Shri Parmar.
Shri K. U. Parmar: Mr Deputy-

Speaker, Sir, from this report on 
Scheduled Castes and Scheduled 
Tribes that has come to me I find that 
the State Governments as well as the 
Twtinn Government have hopelessly 
failed to solve the problem of un­
touchability in this country. When 
we see these reservations and also 
when we hear people saying that we 
are enjoying constitutional rights and 
safeguards, we find that nothing much 
has been done. This Government is 
taking the name of Mahatma Gandhi. 
It was in the year 1932 at the Poona 
Fact Mahatma Gandhi said: “We will 
try our level best to see that un­
touchability is abolished from this 
country” . A time limit of ten years 
was fixed. Bnt we were helpless 
because we were all slaves then. But 
now we have attained Independence. 
Bven though under the Constitution 
you have given us safeguards, you 
have not properly implemented those 
sifesoarda.

I can say, Sir, that we have been 
economically exploited by the caste
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this Government has exploited u* 
politically also. Sir, I would like to 
bring to your notice some facta. It 
has been mentioned in this Report 
that there are some voluntary agencies 
which are functioning for the welfare 
of Scheduled Castes and Scheduled 
Tribes. There are a number o f 
agencies. I have also seen that in 
the Estimates Committee’s report a 
big list is given on pages 88 to 71. 
More than nearly Rs. 18 crores has: 
been given to those agencies. But 
what do they do? I know that there 
is the Depressed Classes League. My 
hon. friends on that side will be 
offended, but let me tell you, Sir, that 
it is a political institution. It ha» 
come to ruin the Opposition parties, 
previously the Scheduled Castes 
Federation and now the Republican 
Party.

Sir, this is a sad demise of our 
democracy, that public money is 
wasted for political ends. This Gov­
ernment has been crying in this 
House many times that they are not 
successful. Some of our hon. Mem- 
bers also have been saying that

*rm*m ( fosrfj*-— Tfercr—  

'Ttfcifev*! qrrff & 1
Shri K. U. Parmar: If you will only 

appoint a committee consisting of High 
Court Judges, Sir, we are in a position 
to prove these things that they have 
exploited the Scheduled Castes people 
politically also.

Let me, Sir, for a moment agree 
with my hon. friend that this Depress­
ed Classes League is not a political 
institution. All right I agree that it 
is a social institution. Then what wav 
the need of creating another institu­
tion, the Bharat Dalit Sevak Samaj? 
Sir, one of my hon. friends was 
on the Opposition benches. When he 
crossed the floor he was given »  
prize. This is one instance of bribe. 
I again say, Sir, this is a sad demise 
of democracy in this country. We are 
Hindus. We have been socially ex­
ploited by the caste Hindus. Econo­
mic and social exploitation is bad, but 
political exploitation is worst Thi»
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Government has not done anything for 
our economic and sc&al uplift, but 
very much pained to see all these 
We want to uproot bribery and 
corruption from this country But 
when the Government itself is giving 
bribes, how can that Government up­
root bribery and corruption from this 
country, I do not know

Sir, there is one branch of this 
Bharat Dalit Sevak Samaj in my 
constituency Two or three agents 
have been kept there I purposely 
use this word ‘agent' because they 
told mt

Mr Deputy - Speaker Agent also 
has to do some work

Shri K. U Parmar They told me 
that they were not being paid any 
amounts but receipts were taken from 
them This thing is going on I do 
not know why public money is being 
wasted like this I do not know what 
work is done by these agents As 
far as I know they only boast this 
Government Whenever some Minis­
ters go there, usually our Finance 
Minister who is popular there among 
the Scheduled Castes people because 
other people are not allowing him 
in that particular area, they go to 
their help Sir, I am talking to you 
not only from my own experience 
but also from what the people say 
The people there say that by giving 
these grants and loans they have ex­
ploited the people

An Ron. Member: That is your 
opinion

Shri K. 17 Parmer: My opinion is 
worse than that My opinion is that 
this should not be allowed in a demo­
cratic country We know that the 
British democracy is the best in the 
world and ours is the largest We 
want to make this the best m the 
world. That Is why I appeal to the 
Government to utilise their influence 
for this purpose when they are in a 
Position to have such a large majo­rity
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What is the use of blaming demo­

cracy9 Our great leader, Dr Ambed- 
kar, has framed the Constitution of 
this country Our constitutional safe­
guards and our constitutional me­
thods should not be blamed for what­
ever is happening That is why I 
request this Government, whatever 
might have happened in the past, 
please do not repeat it Do not boast 
that you have done this and you have 
done that

I can tell you, Sir, what these so­
cial workers are doing, what these 
voluntary agencies are doing They 
tried to go for a bath in a kund in 
the village Lasundra in Kaira Dis­
trict Thousands of persons went 
there The Additional District Magis­
trate was there, so also some police 
But some 400 persons with deadly 
weapons resisted them What could
they do’  Thev did not take their 
bath They were assaulted In that 
so-called progressive State of Bom­
bay, where the police is habituated 
to fire on persons who have no wea­
pons, when this was done by persons 
with deadly weapons the police did 
not touch them. They hopelessly 
failed to do their duty Some 2£ 
months have passed, but they have 
not yet been successful to change the 
hearts of those persons who went 
there with deadly weapons

Then, those social workers who 
are actually doing the work of re­
moval of untouchability are being 
killed in broad day light I can cite 
a case from -a neighbouring district 
in Baroda One caste Hindu there, 
a Brahmin, Badrv Narayan Pandya, 
who was working on behalf of the 
Scheduled Castes was killed on the 
road at about 1000 hours m the 
morning He was shot dead

Shri B. K GaUtwad: By whom7

Shri K. U Parmar: By, Sir
Mr Depaty-Bpeakt*: If he does 

not know, he need not mention
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Shri K. U, Parmar: What I know is 
this. Some persons are suspected 
there,—those who are the members of 

'the ruling party. That is why I was 
not telling the names. Knowing that 
thqre was firing, the widow of that 
man wrote to the DIG, IGP, the Chief 
Minister, to the Home Minister,— 

■everybody—and she approached our 
Home Minister also. But the reply 
was that “we conducted an enquiry 
but those who killed that man are not 
traceable.” What is this Government 
doing? He was not traceablc for the 
only reason that he was supported by 
the men who were in the ruling party.
\ ViWt crn&ence w'hidh was present- 
«ed to me and the evidence shows that 
the man who killed the social worker 
-was handed over to the police patel 
by a farmer who was in a nearby 
field, but no action was taken.

I do not want to devote more time 
-on this matter, but I want to refer to 
one other thing, the Harijan Saptah, 
the Harijan Week The Harijan 
Saptah, I think, is nothing, it is only 

~to show to the world that you are 
doing this thing and that thing. The 
result is nothing. During the Hari­
jan Week, in my constituency, in a 
village called Bhetwada, the mamlat- 
dar accompanied the social worker 
and they entered a temple. As soon 
as the mamlatdar went outside the 
'village, the villagers, or rather the 
caste Hindus of the village, came 
into the Harijan locality and assault­

ed  the Harijans and they told them 
that unless “you pay Rs. 4,000 which 
is the amount for performing suddhi 
in the temple, we will not allow you 
to stay in these houses. We are not 
being protected by the Government 
there and this so-called progressive 
Bombay Government has not safe­
guarded our interests.

My hon. friend % ri B. K. Gaiwad 
said in this House that our position 
is worse than that of the Africans 
and tiie Negroes in America. The hon. 
'Home Minister replied that if  there 
was no legislation in this country, 
-tny friend would have been 10 miles 
away from this House, but kept us

not 10 miles but 500 miles away from 
this House. Due to the circumstances, 
we are in thi» House here, I may 
assure the hon. Minister that the Acts 
are only on paper.

Let me give him one instance of 
my constituency. I am craning from 
Gandhi’s place, Gandhi's land, of 
which we are very proud. Mahatma 
Gandhi was bom in Gujarat But 
then there, our position is so miser­
able; our position is so inhuman 
that we cannot tolerate such condi­
tions in this independent country. 
In a village called Sahijpar, our peo­
ple were going not to bring water 
Irom ftie well. 'But ftiey were bring­
ing water from the pipe they were 
brutally beaten. I accompanied them 
to the DSP, Ahmed aba d. One Mr. 
Sethna is there. I requested him to 
interfere in the matter and arrest 
those persons He asked “what are 
the sections under which I can arrest 
them,” and he was not knowing whe­
ther the act is cognizable or not? 
Even the DSP of a district like 
Ahmedabad is not knowing whether 
an offence under our Untouchability 
(Offences) Act is cognizable or not, 
what to talk of the poor police and 
the inspectors of police. We showed 
him the whole Act and told him that 
this offence is cognizable, and thstt 
he should arrest the persons concern­
ed. They were arrested. But there­
after the caste Hindus in the village 
brought undue influence on them, and 
they told them that “if you want to 
live in these houses, you must come 
to compromise” . They then came to 
a compromise

In the report I find that there are 
the least number of cases under the 
Untouchability (Offences) Act. But 
we are threatened, we are beaten and 
we are exploited like anything. Peo­
ple are not coming forward to make 
out any case. On the contrary when 
they make out the cases, the police 
department there is not giving us 
proper guidance.

Mr. Pejwty-gpeaker: The hon.
Member’s time is up.
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Shri K, U. Fafmar: I have to say 
many more things. But now that 
you gave the warning, I shall be 
brief. Regarding the services, in the 
Estimates Committee report, I find 
that nearly one lakh or more persons 
are registered with the Employmtnt 
Exchanges. That is one side of the 
picture. On the other side, the per* 
centage of posts filled by the Govern­
ment is very, very low. I do not 
understand this: on the one side they 
say the reservation is to be filled, 
but on the other side the Government 
is not looking to these things, (in­
terruption.) In regard to this matter, 
I have to say only one thing. When 
my hon. friend told me of it, I said 
that we are politically exploited by 
the Government and in the Mahadev 
Trusts and other Trusts I know that 
they are being employed there, and 
in this wav, political exploitation is 
going on.

Regarding the services, I say that 
it is a sad tale. It is bad on the part 
of the Government. I do not find 
any Ambassador or Governor be­
longing to our community m this 
country. In Class I and Class II, the 
percentage is below one The re­
cruitment made in ten years to Class 
I services is below one per cent, and 
in Class II services also, it not more 
than three per cent. In Class IV, 
they are going to increase the num­
ber, but I think that just like the 
Britishers who had adopted the policy 
of making the Indians only clerks, 
this Government is only adopting the 
policy of making the Scheduled Cas­
tes and Scheduled Tribes only Chap- 
rassis and nothing else. We do not 
want to tolerate this thing. It is our 
birthright: we should be Ambassadors 
and Governors of this country. Why 
degrade us? That is not done. The 
only thing is, partiality is going on. 
When we were criticising the report 
of the Public Service Cdmmission, the 
hon. Speaker told me, “I won’t allow 
't”. Who will care for us? Here no­
body cares for us. Sere only tetter- 
*** are being favoured by this Gov-.
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emment, and the Government is 
boosting itself. This is not good for 
a healthy democracy.

Mr. Deputy-Speaker: I have to stop 
the hon. Member from proceeding 
further.

Shri K. U. Parmar: I may request 
the hon. Minister to see that the con­
stitutional safeguards for the Sche­
duled Castes and Scheduled Tribes 
are protected by this Government and 
that the Government should not 
adopt any Act in which they can ex­
ploit us even politically; the caste 
Hindus have left us at that stage.

Shri Ruagsung Snisa (Outer Mani­
pur—Reserved—Scheduled Tribes):
I am not going to take much time 
of this House. I want to say only 
a few words. After I listened to the 
speech made by the hon. Member 
from the opposite side, I cannot pass 
without making some remarks re­
garding his speech. I have to be very 
frank, because I think that the House 
is honourable, and we have to see 
that what is said is not theoretical 
but practical.

When I heard the hon. Member 
speaking, I felt that the hon. Member 
was speaking from the words he 
heard from others and not from the 
facts he sees with his own eyes. I 
was not quite happy about it. We have 
to see that we speak what we see 
with our own eyes. We do what we 
think is right and not do things if 
others say it is right

Take, for example, my case. If I 
am allowed to speak as I like, what­
ever I hear from other people, I 
think the House will not be able to 
appreciate me. Why? Personally, I 
am a Naga, and we all know that 
there is rebellion there. We know 
what sorts of reports are coming 
from the Naga people there. But I 
say that unless I see that with my 
own eyes I am not going to speak 
about it. I have to speak what I think 
is a fact Moreover, Manipur is in the 
hands of Government servants. We are

78 LSD—«.
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not in the Government. There are so 
many cases of complaints, but what 
can 1 do? I am not in the adminis­
tration. Unless I see facts as they 
are, how can I speak? I cannot 
speak as I like without realising the 
facts. So I would request all hon. 
Members of this House either from 
this side or that side to bear in mind 
that let us speak what we think 
nght; let us do what we think right 
and let us say what we see with our 
own eyes.

The other remark I want to make 
about the speech made by the hon 
Member from the opposite side is 
this. If we have to blame Govern­
ment for action done by an indivi­
dual on suspicion, I think we are not 
going to be right. We are blaming 
the Government every day for run­
ning the administration by looking 
into the reports from the papers. We 
have got a right to complain against 
the Government and to see that 
what they speak before us in this 
House is from their own eye-witness- 
es and not based on the papers 
written by the Government servants. 
We also have the responsibility to 
see that we say that which we know 
is a fact and which has been proved. 
If I may give an example, my words 
may not be parliamentary again...

Mr. Deputy-Speaker: if he knows 
those words are not parliamentary, 
he should not say them.

Shri Baagmng Salsa: I do not 
know whether it is parliamentary or 
not, but still I have to say that Sup­
pose I have to blame one person; 
have I a right to blame one person 
on suspicion for the acts done by 
other people7 How can I do that7 
In Manipur, the administration is not 
in my hands. What can I do? I can 
do some action and I can say to the 
Government that they are responsi­
ble for my action just because they 
are in power. But that is not right. 
I cannot say that unless I prove that 
that action or that treatment has 
been done by the Government ser-

. vant. So, I think we have to be 
very careful as to what we say in 
this House.

I have only two words to say. One 
word is the word of joy and happi­
ness, in spite of ao many criticisms. 
It is this that before the day of In­
dependence, the scheduled castes and! 
scheduled tribes people could not get 
the chance to read in the schools and 
colleges. But today we have got 
access to them. I myself could not 
get a chance to read in Government 
high schools. So, we have to bear 
this in mind and we have to be 
thankful to the Government and to 
the nation.

The next point is, Government is 
spending some money at least for the 
education of the scheduled castes and 
scheduled tribes people. We must be 
thankful to the Government, but 
there is one word of woe too. Again 
I will have to be very frank. I would 
request the Government to see whe­
ther our word of complaint is right 
or wrong. It is this. One word, has 
been said against us without much 
justification and that is ‘unfit’ in re­
gard to employment. Unless I am 
given the chance, how can I prove 
to be fit? I must be given a chance 
and then prove whether I am fit or 
unfit. From the UPSC, from the 
State level and Central level, the 
word used against us is 'unfit’ and 
qualified candidates are not avail­
able. How many students have 
passed the IAS examinations and how 
many students from the scHeduled 
castes and scheduled tribes are com­
ing up from the colleges? Are we to 
be satisfied with the L. D. grade 
throughout our whole life? No; 
human brain is human brain. After 
all, we are backward only because 
we could not get the 
whereas our more fortunate breth» 
ren in the same country have got 
those facilities. That is the twain 
difficulty: the difficulty is not re­
garding the capacity of the people.
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After all man is man. We have got 
our own weaknesses and our breth
ren also have their own weaknesses. 
If we think there is no question  of 
piHn problem, there is no question of 
communal problem also.  Again,  if 
my words are not quite parliament
ary, please excuse me. What I would 
request  the  overnment  is,  they 
should not have too much confidence 
in flie confidential reports that they 
get from the overnment  servants 
Who will give confidential reports for 
os9 There is no one for us in higher 
positions  Last time  also,  through 
correspondence, I had to exchange hot 
words with our hon Home Minister 
himself.

Mr  Depnty-Speaker  Those  ex. 
changes of hot words should not be 
repeated here

Shri Rnngsnng Salsa This is the 
way how things are being done  I 
am not allowed to express myself to 
the full, but it is a tact that nobody 
will give good reports for us. They 
should not only see thf  confidential 
reports alone but also must look into 
the service records, because in these 
confidential reports it is very easy to 
say unfit’  It is very easy to write 
that word I can also write that So, 
I should like to request overnment 
to see that some justice is done to us 
m regard to employment, as it is done 
m regard to education.
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COMMITTEE ON PRIVATE MEM­
BERS' BILLS AND RESOLUTIONS

F o r t y - th ir d  R epo rt

8bri JhaUn Sinha (Siwan): Sir, I 
beg to move:

“That this House agrees with the 
Forty-third Report of the Com­
mittee chi Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd April, 1959”
Mr. Deputy-Speaker: The question 

is:
“That this House agrees with the 

Forty-third Report of the Com­
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd April, 1959”

Those in favour may kindly say ‘Aye*.
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The question is:

“That this House agrees with the 
Forty-third Report of the Com­
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd April, 1959." 

The motion was adopted

14.S3 hn.
RESOLUTION RE. EXPORT OF 

MONKEYS—eontd.
Mr. Depaty-Speaker: The Houpa

will now resume further discussion at 
the Resolution moved by Shri Wofcn 
Swarup on the 11th April, 1969 
regarding Export of Monkeys.

Out of 2 hours allotted for the dis­
cussion of the Resolution 34 mioutaa




